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REPORT

This Report deals with the Action Thken by th€ Govemment on the
recommendations contained in the Ninety Sixth,Report of the Committee on public .

Accounrs (2014-2016).

The Ninety Sixth Report of the Committe€ on public Accounts (2OL+2O16)
was presented to the house on 30th June 2015. This Report contained six
recommendations related to Labour and Skills D€partmdnt. The Govemment was
addressed on 10th July 2015 to furnish the statements of Action Ta.ken
on the recommendations. contained in the Repofi and final reply was received
oto26-7-2077 ,

The Committee examined the Statements of Action Thken in is meetings
held on 20-9-2017 md 77-10-ZOIZ and decided not to pursue further action on the
recommendations in the light of the replies furnished by the Goverriment. Such
r€codlmendations and Government replies are incorponted in this Report.

LIIBOI,'R & SKILLS DEPARTMENT

. Recommendatioh

(Sl. No. l, para No. B)

Taking into account of the AG's com4enrs regarding lack of co-grd.ination
. . between govemment depairtments, the Committee remark tllat with the effective

co-ordination between departmeirts, the bverall efficiency of the Govemment
machinery can be improved and reiterates its eariier recommendatjon that Labour
and Skills Departmmt should take concerted effort to prepare a conlprehensive
darabase of em;iloyers.

. ActioqTbken

The process of preparing a comprehensive database of employers is in
progie6. .As pnr the provisiors qf lpilding and other Construction Workers.
Welfare Act, District Labour Officers (Enforcement) are entrusted to rcgist€r
employers. online and'the regisuarion is being continued through. Labour
Comm.issionerate Automation System. Preparation of compmhensive databaie will
be comnleted shonlv.
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Recommendation

. (51. No. 2, para No- 9)

' The Committee recommends that steps stloutd be taken to realise the cess

after the construction of the building rather than at the time of issue o{ permit. It
emphasizes that there should be co-ordination bet*ein Labour. and Skilts
Depgrtmeni and LSGD so that it ian collect the details of building permit issued by
each local body and demand for cess.

Action Taken

At prcsent building cess is being collicted after compl€tion of the building
by collecting the details ftom Taluk concem€d. At the time of issuance of p€rmit,

building cess is nor being assessed. A combined meeting of Labour and Skills
DepartmenL LSGD, PWD and Revenue Deparhnent was conducted. As decided in
the meetin& LSGD was requested ro anend the Building Act in such a way that rhe

building number should be issued by rlre LSc Institutions only after assessing the

building cess and the remittance of the same in the panicular head of account.

Recommendation

(51, No.3, para No, 70)

The Committee also exhorts strengthening of the enforcement wing of rhe

.Labour and Skills Department with.ade$rate staff and. netessary facilities to
perform their duties more effectively.

' Pmposal for sEengtllening of Labour Depaftment on par with suggestions

made by the n&en Department ca lot be considered at length on account of the

financial coDsFaints of fhe Govemment. One post of Additional Labour
Commissioner (W) created vide G.O. (Ms.) No. 63/2013/LBR dated 17-5-2013,



Recomme{rdatioh

The Comnittee directs the Labour alrd Skill! Departnents. to implement a

pilot' projecl in a Particular Panchayath to check whethet: duplication of

membership, if any, occurred and based on the results, a mechanism should be

evolved so as to avoid multiple membership bf workers in variorts Welfare

Fund Boards.

Action.lbken

Foq checking the duel membership among the workers of the Welfare Fund-

Boards, Labour D€partment developed a software named AdYance Information

Interface Slstem wlth the help of Keltrog. Now the department digitised about 63

lakh rcgistered workers in. different boards. For checking duplication' Adhar

Nunber is necessary' Due to coun intewentibn the department stopped the

collection of Adhar Number from the workers.

RecommendatiPn

(Sl. No. 5, Para No.72)

. The Committee recommends that the pmposed Act regarding regis$ation of

migrant workers should invariably contain necessary provision for their welfare

measures like accommodation, medical allowances etc','

ActioLTbkeF

The former Government had decided to enact a bill named'tne K::la

Migraat workers Social Security Bill' to provide identity cards and Welfart

measrues to. Migrant Workers by reg'istering' *rem with assistance from both'

employers aitl employees. But the Bill could not be enacted as no final decision
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was taken. The Govemment of Kerala already has a.scheme named Kerala
Migrant Workers Welfare .Scher.ne 2010 for registration and to provide welfare
benefits to Int€r State Migrant Workers working in Kerala. The administration and
implementation of the Scheme is entrusted with.the.Kerala Build.ing and Other
Construction Workers Welfare Board. Benefigs such as Accident Death
(t 50,000), Fatal Disease Tleatment (t 25,000), Terminal Benefit (t 10,000 to
{ 25,000), Educarion grant for children of Migrant Worker (t 1,000 to t 3,000),
Tlansportation of dead body to native place (t S000.to t 15,000), Matemiry
Benefit ({ 15,000), etc aft envisaged by above scheme. The Scheme namely tApna

Ghar' is being implemented by Bhavanam Foundadon of Kerala. and promoted by
Labour Depanment for providing ..decent accommodation,, for interstate migrant
*orkers. The 1st phase of project has staned at Kanjikode in palakkad Djstrict
and the said project will be implemented in th€ state in a phased manner. The
Departhent has decided to set up facilitation cenms for rsM workers in each

district sf Kerala for improving their socio-economic-health.

Now the Government proposes !o implep!11 u new scheine named ,iq,awaz,

which is intended for issuance of health insurance linked identity card to the
migrant workers whereby registration of these workers become possible, enabling . .

the Government to create a sysrematic data base. policy decision has been taken bv
the Government to consider the ..Kerala Migrant, Workers Social Security Billl,
after implementation of the 'Aawaz' scheme.

Recommenda on

(Sl. No. 6,. para No. 13) 
.

The Comminee urges tre Labour and Skills Depanment to furnish a report on
the steps taken to enforce the mles regarding the rcgistration of aI construcuon



J

works incorporating the details like number of insPections condtrcted, nunbei of

noticei issued and number of employers and dmployees registered amount

collected etc during 2012-2013 and 201&2014 to it at the earliest.

Actioo Tbken

V D. SATIIESAN,

' Thiruvananthapuram, . ChairmoL

3rd December,2q18. Committee on Public Accounts.
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